RAJYA SABHA [9 August, 2000]

THE DEPUTY CHAIRMAN: On my statement also do you seek
clarifications?

SHRI NILOTPAL BASU: Actually, we had, earlier, requested for
another statement from the Home Minister in the wake of the massacre in
Kashmir. There were violent incidents in different parts of the country,
particularly in Gujarat. Certainly, communal overtones were there. The hon.
Parliamentary Affairs Minister was kind enough to assure the House that the
Home Minister would make a statement on that. Since we. were engaged
with other discussion for a couple of days, it is expeced that the hon.
Home Minister.-would make a statement on this also.

SHRI EDUARDO FALEIRG (Goa): Madam Deputy Chairman, |
would likke to say i connection with what has been mentioned

khere..(/nterruptions)...
THE DEPUTY CHAIRMAN: We are not discussing that.

interruptions)...

SHRI EDUARDO FALEIRO: Madam, | would not have come and
interrupted unless it was extremely important. What is extremely important
is the situation in Gujarat which i1s a continuation of the carnage in the
Valley. It is a continuation of that. In the wake of that some fundamentalist
elements have been targeting the minorities. There are allegations against
members of the ruling party there. | would like the Home Minister to make
a statement on the situation in Gujarat. This is the first thing. Secondly, |
appeal to the Home Minister with all the force at my command and humility
to instruct the Government of Gujarat for taking strong action especially
because the role which the Reserve Police of Gujarat has been playing is
not very satisfactory in maintaining the law and order which they are
supposed 1o do. They should do that and follow and fulfil their duty.

STATUTORY RESOLUTION
Approving of Notification enhancing the rate of Customs Duty in respect of
certain Goods
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI

V. DHANANJAY KUMAR). Madam, | beg to move:

"That in pursuance of sub-section (2) of section 8A of the
Customs Tariff Act, 1975, read with sub-section (3) of section 7 of
the said Act, this House hereby approves of Notification
No0.96/2000-Customs dated July 7, 2000 (G.S.R. 593 (E) dated
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July 7, 2000) which seeks to amend the First Schedule to the
Customs Tariff Act, 1975 so as to enhance the rate of customs
duty applicable to goods falling under sub-heading No0.0802.90
from 35% to "100%".

The question was put and the Motion was adopted.

THE DEPUTY CHAIRMAN: Now, we will take up the Madhya
Pradesh. Reorganisation Bill, 2000.

THE MADHYA PRADESH REORGANISATION BILL, 2000
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